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Narender Singh Uppal, S ‘
S/o Late sh, avtar Singh Uppal, i
R/fo C-8/8568, Vasant Kunj, .
New Delhi ) e e, omplicant"o

(8y adwcato: Mrs, Meera Chhibber)
Versus

Union of India
through

CQ Go HO'SO’ ' D' Lﬁ-ngp

Niman Bhayen,
New Delhi.
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OB, Oé1hi Contto=10 ++ese+Respondents,

‘ bo e : - R=1
(By Adwcate: Sh.Madhav penjkar for. -

She R.P.pga rual for R=2,
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HON *BLE MR, S, R, ADI GE, VICE CHAT N (n) o
foplicant sesks full reimbursement of

Be1,37,620/= touards angiography, CaBG and Misc,

charges incqr,re;j_by him in .qullo_Hosp:f.talp New

pelhi in July,1996 as against R.72,500/- peimbursed

to him by respondents.

2, fpplicant is posted in pelhi , His caso
is that he was chargeshested in tuwo Separate

enquiries which were directed to be held in Agra,

-and while he was in Agra in connection with those

enquiries he suffered a heart attack on 4.6,96
and got himself agni tted, treated ang di scha rqged
on 10.6,96 (annexure- p I1), 0On 9.7.96 when he

"

Went for recheck up, he was advi sed angiography. On
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12.7.96 his condition da.tariq:_fated‘ further , but
agra Hospital was not squitted for heart surgery NOT
angiography. Theraupon he _refuma_d to Delhi by
road,and on the way finding his health hadv deterip-
rata& shaxplAy) as he approached ,'A'pq,'l,la Hospital,
he was taken for immediate medical aid there, where -

he was advised angiogrsphy immedia_taly. He states

. that uwpon conducting angiography on 13,7.96 1t

was found that there w2s 100% blockags upon which
1mmadi§ta caBs uaé adviéed. He states that ho
underwent heart operation on 15.7,96 and’:uwas
eventually discharged on 2_2.7.96_ after paying a8
total bill of R.1,37,620/- as against uhich ho

Ko has been reimbursed only Rs.72,500/~ .

3. .p;ppli.cant's counsel Mrs, Chhibber besides

‘rafPerring to the facts mentioned abo va,has stated

that in Surjleat singh Vs. state of Punjab & Ors + 2T
1996 (2) SC 28, the Hon'ble Supreme (ourt has held

that self preserwvetion of 1ifa is a necessary

Iooncqmi,tant of the right to life enshrined undsr

article 21 of the Oonstitution and in the particular
facts and ci :c@stances stated in para 2 above,
applicant had absolutely no altemative bt to get
him self}immedi.ately agnitted and operated upon in
ppollo Hogpital,and therefors could not legitimately
be denied 100% reimbursement of the expenses
incurred by him thers. Other judgnents relied
upon by her are State of Punjab VUs. Mm,S.Chaula
(1997)2scC B3 and the CAT Chandigarh Bench judgnent
dated 9.12,97 in A.S5.Gi¥l Vs, UOI & Ors. AISL] 1998
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(3) CAT S6.

4, Respondents in reply Ade.ny_”thep”]».aim) and
counsel S/shri Agarwal and Panikar ha_va'empha'sised
that applicants'reimbursement has been sanctioned
strictly in accordance with respondents’ OM dated
20,7.94 (annexure-RI) read with OMs dated 5,10,94 and
41.10.94 and he is not entitled to any further
reimbursenent . Reliance has been pi'aced on the
Hon 'ble Supreme urt’s ruling in State of Punmjab

4 Ors Vs ReL.Bagga & Ors 1988(4) scC 117, as well
as the CATP.B, order dated 13.8.98 in 0A No.299/98

S.P ..Kapur Vs, UOT,
Se 1 have considsred the matter carefully.

6. OMs dated 20.7.94; 5.10.94 end 31,10, 94
brescriba reimbursement rates for CGHS beneficiaries
according to their basic pay for coronary surgery

and angiography .undefgone in priwvte h08p1téls
recognised uﬁder"CGHs. Ap'erusal' of thesaA OMs and
annexures 3appen ded therewiﬁh,ma_kas it clear that
Ap'pol'lo'_ Hospital, New Delhi uwhek a;.:plic,ant‘ had his

hea rt Operatidn 'is not ona of the pr'ivate hospitals
in Delhi recognised under CGHS. Only 'fhree priwvate
hospital in 'D'a_lhi ars recognised undar CGHS under
these OMs namely Batra Hospital & Madical Research
Centre; N_ational Heart Institute; and Escort ‘Heart
Institute & Ressarch Centre. d@spita that, respondento
have extended the benefit off“’t‘:he_ abovo OMs to applicant
and reimbursed him in accordance 9,ith the scales

p rescribed in those Dﬂs/as if he had besn treated in
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a pritlaté' recognisaed hosplit_allg,__manif’astly this is
as far as respondents could reasonably have gons,
in the facts and circtmst_ances of this case. As the
rates prescribod in these OMs were to bs applicablo
for tw years and applicant's angiography and lkc a,,,/,mJ
heart operation in Appll,o,_}'psp‘it_al, Neuw Dalhi fell

within this two year period, respondots cannot be

-faulted on that account sgither. Tﬁe facts and

circunstances in Surjeat Singh"s case (supra) as yell
as in Chaula"'s case (sup ra) are entirsely different

f rom fhe facts and ci rcumstgnces of the present c2se
and do not assist the applicant., sSimilarly A.S.Gill's
case (supra) does not advance applicant’s case as
shri Gill wes treated in Batra Hospital, New Del hi
which as noted abowe is a recognised private

hospitsl unlike fpollo Hospital, New Delhi,

7. Indeed éppli.cant's case- is squarely hit
by the ratio in S.P.Kapur's case ( sup ra))namely
that having taken treatment at a non-recognised

Hospital, he cannot claim reimbursement bayond

‘tho maximun provided by CGHS Rules, which are tho

charges leviable at alIMS., The Oﬁ thersfors

warrants no interference and is disnisssed. .No costs,
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( S.R.ADIGE’)
VICE CHAIRMAN(A)
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